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ORIGINAL APPLICATION No.4 /& oF 2001.

STRATIVE TRIBUNAL

Advecate

A

Presanted By

Shri S. Jerol, I.AS., resident of New Lambulance, Imphal,

‘ Manipur.
‘ Applicant.
i - Versus -
1 1. The Union of India and 2 others.
—_ Respondents
S Nomenclature Brief description of documents Page
No of documents From To
(1) ) © . )
1. | Application Application filed by the Applicant 1-13
2. | Affidavit Affidavit of the Applicant 14
3. | ANNEXURE A/1 | Notification dated 12/03/1992. 5 - 16
4. | ANNEXURE A/2 Letter dated February 1993. ¥
5. | ANNEXURE A/3 Notification dated 31/07/1995. g— 19
6. | ANNEXURE A/4 Order dated 04/04/1995.. 20- 21
7. | ANNEXURE A/5 Order dated 21/06/1997 22
8. | ANNEXURE A/6 Order dated 28/04/1999. 29-24
9. | ANNEXURE A/7 Order dated 18/05/2000. 25
10. | ANNEXURE A/8 Order dated 02/07/2001. 246
11. | ANNEXURE A/9 Order dated 04/07/2001. 2F
12. | ANNEXURE A/10 | Letter dated 15/04/1999. 28-29
13. | ANNEXURE A/10A | Memorandum dated 23/12/1998. 20
14. | ANNEXURE A/11 | Notification dated 28/04/2000. 31 - 22
15, | ANNEXURE A/12 | Order dated 05/07/2001. 2%
16. | ANNEXURE A/13 | Letter dated 31/07/1999. 24
17. | ANNEXURE A/14 | Medical Certificate dated 07/07/1999. 36
18. | ANNEXURE A/15 | Impugned order dated 10/10/2001. 36

For use in Tribunal’s office.
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GUWAHATI BENCH

ORIGINAL APPLICATION NO.

OF 2001.

Shri S. Jerol, IAS, aged about 56 years, s/o late S.

Kherting, resident of New Lambulance, P.O. & P.S.

Imphal, Imphal East District, Manipur at present
employed as Secretary(YAS) and Ex-officio Special
Secretary(Vigilance), Government of Manipur at
Imphal, Manipur.

Details of Application

1.

. The Commissioner(DP),

Applicant.
- Versus -

. The State of Manipur, through the Chief

Secretary to the Government of Manipur,
Manipur Secretariat, Imphal, Manipur.

Government  of
Manipur, Manipur Secretariat, Imphél, Manipur.

Respondents.

The Union of India, through the Secretary to' the
Government of India, Ministry of Personnel,
.P.G. & Pension (Department of Personnel &
Training), New Delhi.

—_ Proforma Respondent.

articulars of the order against which the application is made :

Order of the Governor of Manipur being No.18/60/2001-IAS/DP(Il),

: 'Imphal, the 10" October, 2001 for transfer and postihg of the Applicant to the
Iowé; post of Deputy Commissioner,” Ukhrul by demotion and the Applicant
has not yet joined the post of the Deputy Commissioner, Ukhrul till date.

h
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Oath Commxsszlone'

Mauipﬂ' .
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- Jurisdiction of Tribunal : |
. The Applicant declares that the subject matter of the order against
which he wants redressal is within the jurisdiction of the Tribunal.
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3. Limitation :
The Applicant further declares that the application is within the limitation
period prescribed in Section 21 of the Administrative Tribunal Act, 1985. -

4, Facts of the Case -

- The Applicant first entered in the Manipur Civil Services of the
Government of Manipur in the year 1975 by direct recruitment on
the selection by the M.P.S.C. The Applicant was promoted to the
IAS in exércise of the powers conferred by Sub-Rule(1) of Rule 8 of
the Indian Administrative Service (Recruitment) Rules 1954 read
with Sub-Regulation(1) of Regulation 9 of the Indian Administrative
Service (Appointment by Promotion) Regulaton 1955 vide

| Notification No.14015/27/90-AIS(l), New Delhi, the 12 March, 1992
of the Government of India, Ministry of Personnel, P.G. & Pensions
(Department of Personnel & Training) and the year of allotment of
the Applicant in the IAS is 1987 vide letter of the Under Secretary to
the Government of India, Ministry of Personnel, Public Grievances &
Pensions (Department of Personnel & Training), New Delhi dated
February 1993 to the Chief Secretary, Government of Manipur,
Imphal. In exercise of the powers conferred by Rule 3A of the Indian
Administrative Service (Probation) Rules 1954; the President of

T4 Lonse ¥
India was pleased to confirm 'in ye IAS of the joint cadre of Manipur- -
Tripura w.e.f. 12/03/1993 vide Notification No.14013/4/95-AlS jii),

- New Delhi, 31% July, 1995 of the Ministry of Personnel, P.G. &

Pensions (Department of Personnel & Training).

True copies of the said Notification dated
12/03/1992, the said letter dated February
1993 and the said Notification dated
31/07/1995 are enclosed herewith and
marked as ANNEXURES-A/1, A/2 and A/3
respectively.

il In exercise of the powers conferred by Sub-Section(1) of Section 3 of
the All India Service Act 1951 (61 of 1951), the Central Government
after consultation with the Government of States concerned makes
the rules called “The Indian Administrative Service(Pay) Fifth

ah
1341037 /
oath Commissioner

Maigw
|



Amendment Rules 1997 which shall be deemed to have come into
force on 1% day of January, 1986 to amend the Indian Admmlstrattve
Service (Pay) Rules 1954 vide Notification, New Delhi dated 17"
October, 1997 issued by the Government of India, Ministry of
Personnel, Public Grievances & Pensions (Department of Personnel
& Training). According to the said amended Rule 3 of the Indian
Admihistrative Service (Pay) Rules 1954, the pay scale of the
members of the IAS are as follows :-

Junior Scale - Rs. 8,000-275-13,500/-
Senior Scale - |
® Time Scale —- Rs. 10,650-375-16,500/-

(i) Junior Administrative Grade - Rs. 12,750-375-16,500/-

Under proviso to Rule 3(1) of the Indian Administrative
Service (Pay) Rules 1954, a member of the service i.e. IAS shéll be
appointed to the senior time scale on his completing 4 (four) years
of service and Junior Administrative Grade on completing 9 (nine)
years- of service. |

(i)  Selection Grade - Rs. 15,100-400-18,300/-
Super-time Scale - Rs. 18,400-500-22,400/-

] Under proviso to Rule 3(2A) of the Indian Administrative
Service (Pay) Rules 1954, no member of the service i.e. IAS shall
be eligible to Selection Grade unless he has entered the 14 year of
service calculated from the year of allotment assigned to him under
Rule 3 of the IAS V(Regulation of Seniority) Rules 1954,

The Governor of Manipur issued order being No.1/2/77(1AS)/DP,
Imphal, the 21% June, 1997 to prescribe the length of service of IAS
Officers to designate them as Special Secretary/Additional
Secretary/Joint Secretary depending upon the seniority of the
officers. For better appreciation, the said order of thé Government of
Manipur dated 21/06/1997 is quoted below :-

“The Governor of Manipur is pleased to prescribe the length of
service of IAS Officers to designate them as Special
Secretary/Additional Secretary/Joint Secretary as detailed below
depending on the seniority of the officers -

1. Officer in the Senior Scale but as Joint Secretary
below the JAG Scale
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Oath Comml-‘“"""'

2. Officerin the JAG Scale - as Additional Secretary

3. Officer on the 11" year of service, as Special Secretary
but below the rank of Secretary.

2. This issues in supersession of this Government letter of
even number dated 31/03/1986.”

It may here be mentioned that IAS Officers enjoying the
Senior Scale but below Junior Administrative Grade are posted as
either Joint Secretary or Deputy Commissioner of a District in the
State of Manipur. The IAS Officers enjoying the pay scale of the
Selection Grade are posted as Secretary and IAS Officers on
completing 11 (eleven) years service in the IAS before 1999 are

posted as Secretary in the service of the Government of Manipur.

The Applicant after enjoying the Senior Scale of IAS Officer,
but below the Junior Administrative Grade, on completion of 8
(eight) years was posted as Deputy Commissioner, Chandel vide
order of the Governor of Manipur being No.3//95-1AS/DP, Imphal, -
the 4™ April, 1995. |
Trué copies of the said orders of the
Government of Manipur dated 04/04/1995
and 21/06/1997 are enclosed herewith and
marked as ANNEXURES-A/4 and A/5
respectively.

The Applicant on completing more than 11 (eleven) years of service
in the IAS was transferred and posted as Secretary (Family Welfare)
vide order of the Governor of Manipur being Mo.3/2/98-MCS/DP(Pt),
Imphal, the 28" April, 1999. The Governor of Manipur was pleased
to appoint the Applicant and another Shri L.M. Haokip,IAS (MT-87)
to the IAS Selection Grade Scale .of Rs.15,100-400-18,300/- per
month w.e.f. 20/01/2000 vide order of the Governor of Manipur
being No.3/14/82-IAS/DP, Imphal, the 18™ May, 2000. it may here
also be mentioned that the Governor of Manipur was pleased to
appoint 2 (two) IAS Officers of 1988 Seniority i.e. one () Shri
Letkhogin Haokip, IAS (MT-88) and (ii) Smt. C. Kipgen, IAS (MT-88)
to the IAS Selection Grade Scale of Rs. 15,100-400-15,300/- per
month wef (01172001 vide order of the Governor of Manipur
being No.3/14/82-IAS/DP, Imphal, the 2" July, 2001. The said
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2(two) officers i.e. Shri L. Haokip, IAS(MT-88) and Smt. C. Kipgen,
IAS (MT-88) were transferred and posted as Secretary for the frist
time vide order of the Governor of Manipur being No.7/5/99-
IAS/DP(DPTN), Imphal, the 47 July, 2001.
True copies of the said orders of the
Government of Manipur dated 28/04/1999,
18/05/2000, 02/07/2001 and 04/07/2001 are

enclosed herewith and marked as
ANNEXURES-A/6, A/7, A8 and A/9
respectively.

The Commissioner (DP & AR), Government of Manipur under his
letter dated 15/04/1999 the Additional Chief
Secretaries, Principal Secretaries and Commissioners/Secretaries,

requested all

Government of Manipur to follow the Office Memorandum
No.9/3/93-ACR(Pt) dated, the 23™ December, 1998 regarding
instructions to be followed in writing and maintaining ACRs of the
officers of the Government -of Manipur. The Office Memorandum of
the Government of Manipur dated 23/12/1998 clearly mentions the

K Reporting/Reviewing/Accepting Authorities of Annual Confidential
Reports(ACRs) in respect of different senior officers. For easy
reference, the relevant extract of the Office Memorandum is quoted
hereunder :-

ii Designation of Officer Reporting Officer | Reviewing Officer | Accepting Officer
reported upon _
1. Chief Secretary Chief Minister Chief Minister Chief Minister
2. Principal Secretary/ | Chief Minister Minister Chief Minister
. Commissioner/ concerned
___Secretary
3. Special Secretary/ Principal Chief Secretary | Chief Secretary/
- Additional Secretary/ | Secretary/ ‘Minister
- , Joint Secretary/ Commissioner/ concerned (in
' Deputy Secretary Secretary case officers
o concerned submit files direct
i to Ministers)
4. Head of Department | Principal Chief Secretary | Minister
o Secretary/ concerned.
Commissioner/
1 Secretary/  Ex-
L Officio Secretary ~ .
5. Deputy Commissioner/ Chief Secretary | Chief Minister
- Commissioner Secretary(RD)

' From the Office Memorandum of the Government of Manipur dated
%}:‘h o) i!23/12/1988, it is crystal clear that Secretary/Commissioner as Reporting
e D. c

Oath Commisstotire' _;

Manipwr
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Officer has to write the ACR of the Deputy Commissioner of a district of the
State of Manipur. As such, Secretary to the Government of Manipur is senior
and higher in status to the Deputy Commissioner of a District of the State of
Manipur.
True copies of the said letter of the
Commissioner(DP&AR), Government of
Manipur 15/04/1999 and the said Office
Memorandum dated 23/12/1998 are
enclosedv herewith and marked as
ANNEXURE-A/10 and A/10A respectively.
VI.  In supersession of all previous nofifications in this regard, the

Government of Manipur was pleased to order the Order of Warrant
of Precedence of Dignitaries and Offices of the State of Manipur
vide Notification No.4/3/70-SA(Pt), Imphal, the 28" April, 2000.
According to the said Notification dated 28/04/2000 of the
Government of Manipur for Order of Warrant of Precedence, the
Secretaries to the Government of Manipur/Chief Conservator of
Forest/Secretary(MPSC)/Secretary to the Chief Minister/
Secretary(LA)/Vice Chancellor, Manipur  University are at
SL.Nos/Entry Nos.29 whereas Deputy Commissioners in their
respective districts appear at SI.No./Entry Ne.31 and Conservator
of Forest/Brigadier — Commandant/Deputy Commissioner outside
the district but under Jilla Parishad appear at Entry No.32. 'As such,
fronﬁ the Order of Warrant of Precedence of the officers of the
Government of Manipur, Secretaries to the Government of Manipur
are above the Deputy Commissioners of the districts of the State of
Manipur. It is an admitted fact that Junior Officers cannot be above
the Senior Officers in the Order of Warrant of Precedence prepared -
by the Government.

A true copy of the said Notification of the
Government of Manipur dated 28/04/2000 is
enclosed  herewith and marked as
ANNEXURE-A/11.

Vil.  The Governor of Manipur in supersession of all previous orders
issued in this regard was pleased to issue order being No.21/23/80-

@ofm’ ’ DP, Imphal, the 5" July, 2001 for making link arrangement of
Oath Commissioner |

Menipur
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looking after the work of the Secretaries/Principal
Secretaries/Commissioners/Additional Chief Secretaries during their
absence with immediate effect. From the order of the Government of
Manipur dated 05/07/2001, it has been seen very clearly that 2 (two)
IAS Officers namely, (i) Shri L. Haokip, IAS(MT-88) and (jii) Smt. C.
Kipgen, IAS(MT-88) are posted and allowed to work as Secrefary in
the Manipur Secretariat.

A true copy of the said order of the
Government of Manipur dated 05/07/2001 is
enclosed herewith and marked as
ANNEXURES-A/12,

It is also pertinent to mention that in the last General Election for the
13" Lok Sabha, the Applicant was appointed as Election Observer
but because of health grounds, the Applicant was replaced by Smt.
C. Kipgen, IAS(MT-1988). For such replacement of the Applicant by
Smt. C. Kipgen, IAS, the Government of Manipur under ietter of the
Under Secretary(DP), Government of Manipur>being No.3/14/99-
Election/DP, Imphal, the 31° July, 1998 which accompanied a copy
of the medical certificate issued by Dr. S. Rabei, M.D. nominated
Smt. C. Kipgen, IAS (MT-1988) as Election Observer in place of the
Applicant to (I) The Establishment Office and Additional Chief
Secretary, Government of India, Department of Personnel &
Training, Ministry of Personnel, Public Grievances & Pensions,
North Block, New Delhi — 110001 ‘and () The Secretary to the
Election Commission of India, Nirvachan Sadan, Ashoka Road, New
Delhi — 110001. That being so, it is an admitted fact that the
Applicant is suffering from “First Degree Heart Block” with
Neurasthenia. The Applicant is suffering from a disease which is
required to be consulted with a specialist and the specialist for the
type of disease suffered by the Applicant is not available in the
Ukhrul District and the only §pecialist in this regard is available at
Imphal. Under the &onéeué;rb&is of the Central Services (Medical
Attendance) Rules, 1944, the Applicant is entitled for consultation
with the specialist. The Applicant shall be denied of his right to be
consulted with the specialist under the Central Services (Medical
Attendance) Rules, 1944 to consult with the specialist for the type of



disease suffered by the Applicant. Such facilities for consultation
) ~ with the specialist is available with the Applicant under the Central
Services (Medical Attendance) Rules, 1944. The services of the
w specialists are not available in the hill districts of the State of
Manipur i.e. Ukhrul District.

True copies of the said letter of the Under
i Secretary(DP), Government of Manipur
. dated 31/07/1999 and Medical Certificate
“ dated 07/07/1999 are enclosed herewith and
| | marked as ANNEXURE-A/13 and A/14
' respectively.

IX.  Like a-bolt from the blue, the Government of Manipur issued most
i ! ; arbitrary and illegal orders being No.18/60/2001-IAS/DP(ll), imphal,
the 10" October, 2001 for transfer and posting the Applicant by
” demotion to the post of Deputy Commissioner, Ukhrul vice Shri KK.
Chhetri (IAS,MT-1992) without following procedures prescribed in
Articla 2T1(N Al the Coiukiuion of India. The Applicant has not yet
joinied the lower post of Deputy Commissioner, Ukhrul as the
L Applicant is on leave in compliance to the said arbitrary illegal and
- bias order of the Government of Manipur dated 10/10/2001.

A true copy of the said order of the
Government of Manipur dated 10/10/2001 is
i . enclosed herewith and marked as
ANNEXURE-A/15,

i X. The post of Secretaries held by the IAS Officers enjoying the scale
of Selection Grade cannot be equated with the pdst of Deputy
Commissioner of the District held by the IAS Officers enjoying the
,i } Senior Scale but below the scale of the Junior Administrative Grade.

5 Grounds for relief with leqal Ql rovisions :-
g_ | (A)  Transfer and posting is the incidence of the Government

employee holding transferable posts én‘d he has no right to hold
a particular post but the Government employee cannot be
transferred by demotion to the inferior and Junior post except by
way of punishment after following the procedure desctibed .in
Article 311(2) of the Constitution of India. In the instant case, the




(B)

(C)

Yol

Oath Commissione

Applicant holding the post which is senior a;nd greater in
responsibifity to the post of Deputy Commissioner of a district in
the State of Manipur has been transferred by demotion under the
impugned order of the Government of Manipur dated 10/10/2001
(at ANNEXURE-A/15) without following the procedures
prescribed in Article 311(2) of the Constitution of India.

According to this law laid down by the Hon’ble Supreme Court of
India as well as the Hon'ble Gauhati High Coi}rt in a plethora of
cases, the employee holding the senior post, higher in the
status and greater in responsibility cannot be transferred to the
Junior posts which is not comparable in status and responsibility
with the senior post held by the concerned employee. In the
instant case the Applicant enjoying the pay scale of the Selection
Grade in the IAS holding the post of Secretary to the
Government of Manipur which is admittedly senior, higher in
status and greater in responsibility to the post of Deputy
Commissioners of the districts of the State of Manipur cannot be
transferred and posted by demotion to the post of Deputy
Commissioner of the State of Manipur vide order of the
Government of Manipur dated 10/10/2001 (at ANNEXURE-
A/15).

From the orders of the Government of Manipur dated 21/06/1997
(at ANNEXURE-A/5), the Office Memorandum dated 23/12/1998
(at ANNEXURE-A/10A) and Notification of the Government of
Manipur dated 28/04/2000 (at ANNEXURE-A/11) it has been
seen very clearly that the post of Deputy Commissioner of a
district of the State of Manipur is juniot/inferior in status and
responsibility to the post of the Secretary to the Government of
Manipur. That being so, the Applicant enjoying the pay scale of
Selection Grade in IAS and holding the senior post of Secretary
which is more responsible and higher in status to the post of
Deputy Commissioner cannot be transferred to the inferior and
Junior post of Deputy Commissioner under the impugned order of
the Government of Manipur dated 10/10/2001 (at ANNEXURE-
A/15) without following the procedures prescribed in Article
311(2) of the Constitution of India
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The transfer and posting is exigency and incidence of service of
the employee but the employer has no power to exercise the
power of transfer and posting of the employee without any limit
for transfer and posting of an employee fo a junior and inferior
post byway of punishment without following the procedures
prescribed in Article 311(2) of the Constitution of India.

The said 2 (two) IAS Officers ie. Shri Letkhogin Haokip, IAS
(MT-1988) and Smt C. Kipgen, IAS(MT-1988) who are
undisputedly junior to the Applicant are affowed to work as
Secretary to the Government by demoting the Applicant to the
post of Deputy Commissioner, Ukhrul by adopting pick and
choose policy without any justification for punishing the Applicant
without following the procedures prescribed in Article 311 (2) of
the Constitution of India.

Neither the Government of India nor the Government of Manipur
declares the post of Deputy Commissioner of a district in the
State of Manipur as equivalent in status and responsibility to the
post of Secretary to the State of Manipur till date. in the absence
of such declaration, the Applicant cannot be transferred and
posted to the post of Deputy Commissioner which is admittedly
Junior and inferior in status to the post of Secretary to the
Government of Manipur by issuing the highly illegal, arbitrary,
malafide and capricious impugned order dated 10/10/2001 (at
ANNEXURE-A/15).

The impugned order has occasioned a reduction in the rank of
the Applicant without holding any inquiry accordingly in
contrivance the known Principles of Natural Justice and
prescriptions of Article 311(2) of the Constitution of India.

The Applicant has not yet handed over the charge of the present
post of Secretary held by him to any person and has not yet
Jjoined the inferior and junior post of Deputy Commissioner,
Ukhrul till date.

The Applicant has got a strong prima-facie case to succeed in
the present application. The balance of convenience is in his
favour in granting a temporary injunction in the form of stay of
the impugned order dated 10/10/2001 (at ANNEXURE-A/15)
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during the pendency of the present application. The Applicant
shall suffer an irreparable loss unless an interim relief order in
the nature of temporary injunction for staying the operation of the
impugned order is passed during the pendency of the present
application. Further, the present appiication shall become
infructuous unless the impugned order Is stayed during the
pendency of the present application.

6. Details of the remedies exhausted :

The Applicant declares that there is no remedy available to him or
provided under the relevant Service Rules, except by way of the present
application.

7. Matter not previously filed or pending with any other Court :
The Applicant further declares that he had not filed any application,

writ-petition or suit regarding the matter in respect of which this application haS
been made, before any Court or any other authority or any other Branch of the
Tribunal nor any such application, writ-petition or suit is pending before any of
them.

8. Reliefs sought
In view of the facts mentioned in para 4 and grounds mentioned in para

S above, the Applicant prays for the following reliefs :-

(a)  the impugned order dated 10/10/2001 (at ANNEXURE-A/15) be
set-aside or quashed as having been made in violation of the
2LE grounds and reasons mentioned in Para Nos.4 and 5 as well as
the facts mentioned in Para No.4 and also since the impugned
order contravenes the mandatory provisions of Article 311 (2) of
the Constitution of India. Further, the said impugned order is
malafide and arbitrary as mentioned in the grounds and reasons
of Para NO.5 above.

(b)  Any such relief as considered just expedient and equitable be
also granted.

9. Interim order, if any, prayed for :

ANNEXURE-A/15 ) be suspended/stayed duﬂnd the pendency of

(a)  the operation of the impugned order dated 10/10/2001 (at
Q g

\ h o,‘U”)’ the application ;

Oath Comnusswuel

Mauipur
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(b)  the Respondents be restrained from giving effect to the
impugned order at ANNEXURE-A/15 till the disposal of the
application.

(c) The Applicant be allowed to continue in his present posting as
Secretary to the Government of Manipur during the pendency of
the application and

(d  Any such other interim relieflorder as may be deemed
appropriate, just and equitable, be also granted/issued,

Signature of the Applicant.

Dated/Imphal,
The /g October, 2001. 4. Teal

By -

" 10.

1.

12,

é"ﬂh

Advocate.

The application is being submitted by hand through the Applicant's duly
appointed counsel.

Particulars of Postal Orders filed in respect of the
application fee :

List of enclosures :

(1) Application in triplicate,

2) Affidavit

(3) Postal Order No. dated

In favour of the payee, the Registrar, CAT, Guwahati Branch,
Guwahati ,

(4) 3 extra copies of the application for 3 Respondents |
(5) Indexin Form-1,

(6) Receipt Slip ,

(7) Vakalatnama.

Commissionét



<y

i,

13

VERIFICATION

I, S. Jerol, IAS, aged about 56 years, s/o late S. Kherting, resident of

New Lambulance, P.O. & P.S. Imphal, Imphal East District, Manipur at present

employed as Secretary(YAS) and Ex-officio Special Secretary(Vigilance),

Government of Manipur at Imphal, Manipur, do hereby verify that the contents

of paragraph Nos.1,4,7,8,9,10,11 and 12 are true to personal knowledge and

contents of Para Nos. 2 and 3 are believe to be true on the legal advice and

the contents of the Para Nos.5, 6 and 7 are true and correct excepting those

i legal points and those legal points are based on the information of my counsel
which | also verily believe to be true.

Dated/Imphal,
~ The /Lﬁf)ctober, 2001. Signature of the Applicant.

" Place : imphal. —
| 4 - J W’Q"

* Drafted & settlied by

%O].d MQA.‘

Advocate
To

The Registrar,
Central Administrative Tribunal,
Guwahati Bench, Guwahati.

ff‘j’&.w '

Oath Commissioner
Mevipwy
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&
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHAT! BENCH
ORIGINAL APPLICATION NO. OF 2001.
Shri 8. Jerol, IAS, of New Lambulance, Manipur.
Applicant.
- Versus -
1. The Union of India and 2 others.
___ Respondents

AFFIDAVIT

. [, S. Jerol, IAS, aged about 56 years, s/o late S. Kherting, résident of
New Lambulance, P.O. & P.S. Imphal, Imphal East District, Manipur at present
employed as Secretary(YAS) and Ex-officio Special Secretary(Vigilance),
Government of Manipur at Imphal, Manipur, do hereby solemnly affirm and

state as follows :-

1. That, | am the Applicant in the accompanying application. | have gone
through the contents of the present application and as such | am well
conversant with the facts and circumstances of the case. | am presenting this
affidavit in support of the statements made in the said application. These are
true to my knowledge.

2. That, the statements made in the foregoing  paragraph
Nos.1,4,7,8,9,10,11 and 12 are within my personal knowledge ; and contents
of Para Nos. 2 and 3 are believe to be true on the legal advice and the
contents of the Para Nos.5, 6 and 7 are based on the information received by
‘me from my counsel which | believe the same to be true.

3. That, the documents at ANNEXURES-A/1 to A/15 are the true and
correct copies of their originals.
| A Tial
( S.JEROL )
DEPONENT.

Dated/Imphal,
The 12™ October, 2001. o

Drawn up by :- S /\A%»,,Q-wn/i' Bolemnly affirm before me on. 12102

at..[I> -.at the Court premises
Advocate. by t]iéJ opeplwho if idengified

by ,Gwﬁf?b 20|
The Deponcnt seems to undcrstand Qath Commissioner
the contents fully well on their Manipur

being read over and ezp lained to him. .

m———




© ANNEXUHRE - A/

oy Offied - \
\ . 41.‘4( ' “‘5 r‘\ / :; Lot ' ‘
han L ey Y 0
&I\f'}jhil“'

. ) (/4
o !
1_(‘)5%.{} /
( TO BE PUBL ISHED IN THE GAZETTE @E INDIA IN'B2ART, I SECTION 2)

- No 14015/27/90~ AIS(I)
-Government of India ,
Ministry of Personnel, P,G, and Pensions
( Deptt. of Personnel & Training )

N
Te™e e

New Delhi, the (' March,1992.

NOT IF ICAT ION

In exercise of the powers conferred by sub, ruls {)) of
rule 8 of the Indian Administrative Service ( Recruitment) Rules
1954, read with sub.- re ulation (1) of regualt.:n 9 of the Indian
Administrative Service ? bpointment by Promotion) Regulations,
1955, 'the President 1is pleased to appoint with immediate effect
Shri S, Jerol, a member of the State Civil Service of Manipur
to the Indian’ Administrative service on probation ang to allocats
him to the Joint cadre of Manipur Tripura under sub —rule (1) of
the rule 5 of the Indian Administrative Service ( Cadre) Rules,

1954, Al

( P.P.KALRA )
DESK OFFICER

ThevManager,
Govt, of India Presg,
Faridabad ( Haryana),

No, 14015/27/90~A15(1) | Dated the, / 4 /K. March, 1992,
Copy to the: . ' ’ .
L, The Chief Secretary to the Govt, of Manipur, Imphal

(with two spare copies for onward transmission to the
officer concerned etc, ) | ‘ ' .

2. The Chief Secretary, Gov{; of Tripura, Agartala,

3. Accountant General, Tripura, Agartala/(Manipur, Imphal,
4, Secretary, WSG ( Sh, G.C.Yadav, So (AIS), New Dellhi,
5 E.0. to the Govt. of India, New Delhi, '
, . -
W a1
5
( P.P.KALRA )
BESK

OFFICER
JNTEBNAL _DISTRIBUT 1 ' .

~US(S,III), Ro(ad) W (PR), AIS(III) with ls/c oy Coeny
for Civil’List ) t;aining [’)ivision. tt“"k .
10 spare copies, g

‘ ! o © 7 Advecate.

|

Sui9h
g0/
Oath Commissioner

Manipur
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O NexuRA

, GOVERNMENT OF TNDIA ‘ A
MINISIRY OF PERSONNEL; PUBLIC GRIEVLNUES & PENSIONS )
DEPARIMENT OF PERSONNEL & T«AINING

T LT
NEW DELHI Dated the Febmary,.997%.
o - | |
The Chief Secretaxy,
Qovernment of Manlpur,
Elﬂ[!hhn%io '
Subject ¢~ Manipur-Tripura Joint-cadwe. (Manipur part) ¢ -
fixation of senlority of %I officers appoint~
ed to IAS by promotion. ' T e -
Si Ty | ' o ..,;;&;‘_

I am directed to say that the following State Civil Service
of ficers of Manipur part of Manipur-Tripura joint cadre of IAS
were appointed to IAS by promotion and their dates of appoint-
ment number of vears of State Civil Service put in by them,
weightage and ¥ .0.A. they are entitled to are given against
their names :- '

S~-Shri Date of To tal State : W@ightﬁ‘ge YOohe
appointment Civil Service (years) entitlement

1.R.K.Anguarsan 8.1,91 More then 15 yrs. 5 1986
2.Ng. Woleng 6.2.91 ~d0- 5 1.986
3sLM. Haokip = 2142492 : ~do~ 5 1987

5 (1987

.S:Ty o 12 e «92 ~do -

The question of determination of their Y.0.A, in tte IAS under
Rule 3(3)(11) of the IAS (Regulations of Stiaiority) Rules,1987
as amended on 18.1.88 haslbeen examined. I¢t is noticed that
taking into acccunt the the total length of State Civlil Service
these officers are entitled to 1986 and 1987 as the Y.0.A. in
the TAS as indicated above. Since Shri I .Singh (SCS~1985)
appointed earlier than the officers was agaigned 1985 as the
' Y.0.A., the se.iority of those officers is not to be restricted.

2. 1In viewof the position stated above 35/Shri R.K.Anguarson
and Ng. Woleng are assigned 1986 and 3/Shri L.M. Heokip and
S.Jerol @re essigned 1987 as the Y,0.A. ir TAS. For the purpose
of inter-se~gseniority shri R.K.Anguarsan shall be placed below
Shri U. Venkateshwarly ( RR-86) and above Siri Alok Kee Deb
(sCs-86), Shri Ng.Woleng below Shri Alok Ki. Deb (SCS-86) and
above Shri B.X. Sharma {SC3-86) and 3/Shri 1.M. Haokip and
S. Jerol belcw -Shri S.C.Daz (SCS-87) and sbove Shri Rajesh
Kumar (RR-88} in the gradation 1list of I.A.S., officers bome

on the joint-cadre of Manipur-Tripura. '
Yours faol thfully,

5d/ -

| BART SINGH )
UNDER SECRETARY TO THE COVERNMENT OF INDIA,

9‘@’305’”” | | rrue Cony |
Oaih Comnussioner | g [\W

Manipur Advecats:

Ny
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(T0 BL PUBLISLED IN THE' GAZE STTZ OF INDIA RART,?'R“CTION 2) BRI

| ;o P N, 14013/&/95-»A15 IIY) - g

) o G0vcrnanL*of India ' ' : . L

4 , : MiniSer Of Pegsonnel,. P.G; & Pansions p :

., ' ST (Dgp:rument Of: —c:s@nnel & Ira ning) g - o
o T ooo. : EP S

, o A . . |

—_— o S New Delhi, the 5 ] July,1995¢ : R
| LT NO.TIFI c ATIO N - | v

! . In exerc;se of tho pownrs conferred by rule BA of " the Indian -

Fi AdmigistratiVQ Service . (Probation) Ruleés, 1954, the President is
-pleased ito:confirmiii e Indian Administrativofserv1cc, the

following member(s) of. the Indian' Administrative: Service borne

on the’ Joint Czydre. of Man1pur~Tr1pura with fouct Lrom the

date(s) showh against thcm. .

1._ R.K,Angousana Singh | - 8192
2. Ng.Woleng ‘ - Ly 6w2=02 B
3.  LiM.Haokip i» ;'s L. S 2152493 1
4, SOJerOl i'~v ‘ : S A 12"'3"'93 o
5. A, DwiJamani Sangh Lo - S 25=2494: )
SRR 7,‘ ' .fl :' :Féi’:..- _ | : |
-  {A.K. THAKUR) |
_ D;ructor (Scrv1ocs)
4TO "

The Manager, e
 Govt,. of India Rress,f IR : _
,Farldnowd (Harywng).. ' : ' R

No. 14013/4/95-AIS(III) - ~ New Delhi dated “”:!JuJy,199s

1. The ChicE Secretary to the Govt. of Manipur, Imuhql with refee
rence to their letter No.3-12/91-IAS/DP dated '1~3-95 with
iiSparu copy for the officer(s) conccxned ‘

2;; 4The Accountant General (A&E), Manipur, Imphul

'3+ The Sacretary, UPSC New:Delhi., The officer(s) wua/wcre oy
- . appointed to the' IAS by promotion/selection.ﬁ.?
‘4« The nstablishment Officcr Deptt.,of Personnel & Trllnlng,‘
----+- New Delhi, .
- 5y,  The Dircctor ‘Lal, Bahadur Shastri. Natioénal chemy‘oL4
L Administration' Mussoorie, (U.P.). S ‘
$. AIS-II: >>ct10n(D +Qe=Sh, Y.P, Dhingrn) DP&T, New Delhi.
7. Guard rlle.. ‘ f

ﬂ%‘z 417:  tyue Cepy
(AJK. THAKUR } '<; '

Director (;er\emcas). Advocate:

Bt

o)

“Oath Commnussiongs

Manipwr
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13, Shri R,K. Nlmal Slnqh -:ds-~ADM/ImphaJ

14, Shri L. Lakher - s Dirbcﬁgé/YAS

GU\LRNMENl OF MANL PUR
: DEPARTWENT OF PERSONNEL & AUNISTRAT&VE RLroRmS
. PERSONNLL DIVISION )

ORD&RS BY THE GOUtRNUR MANTPUR
Imphal the 4th Apxll 19,5 ' S

i

"‘No. 3/1/95'I%S/DP : The §overnor of Manlpur is pleased

. to order the trapsfer and posting of the folluwing 1AS
T -officers as below with immediete affeoct and untli further
2 v ‘order® in public ‘interest ;-
. ~Sl No. )“ Name of offlcens”‘”'“‘i‘” Place of posting
- . ““‘.'v)(‘" Rt ’n ) I» ' A ' ) ‘e ’ . : x EEE R Vo ) '
x1;'3hr1 -Binod Kispotta, as DirectorﬁUigilahce
~DC/Ukhrul . : '
© 2, 5hri. S hambhu alngh,>; as  Director/Industries
u’,DC/Tamenglong s ‘

3, ShEi 5K, De v Varman T ons DE/ﬁiShnUpur
'3‘D%rect31/ftb : R : §

J“4t‘Shr1 Ao R Khany"-.‘ -as  Director/FQs,
' 5, Shr& kh Jlnamanl alngh, as  RCS o

¢DC/Cha

as” DC/Chandsl

T Mrs, € i”l’Q“"‘g : as Culn.frii’.isioner/w;

: Dy Secy, /gAD/a ri. . . - |

..Shri H, Imocha Slngh 38'-Directur/Tran8pﬁ;t'-
' ADG/Kangpukpl. = ' _ :

. Shri M.H, Khan: . as  DC/Ukhrul
~",Diroctdr/1ndUotriao x

. Shri LM, Haoklp ' a5 -Seéretary/MPSC
~"ADC/ Thoubal STy
Shri L. .Haokip- E a3 DC/Thoulal

AUM/Imghal T ]
Shri Suresh- Babu - .  as Director/ M HUD
DC/Thoubal - .

;.Dlrpctor/SCEHT

« 1

ADC/Iamenglong
15, SHriﬁGnt K. HenM_ as  Director/T0C
Addl SoaYke /0y

Project: Director/MD5 . -

[

: 17 ‘ —- V e ¢ o L)
{Zdv‘ “’“’ﬂ"(’;\/ S
‘Oath Commisowner .

Manipwr




. A o _g e & 5 - -
T 16, Shri ﬁatuun Kumar, as 0C/Tamenglong
- ' Joint SﬁC/IHD an & .
P - . helief . o ' ,
LR . 17, shri L/ 1b0mchd 5ingh as hddl.3ecy/RD/Dy. Project
4 DC/His hnupur, ' Ulrwctux/ﬁUS
> 19, shri S, Buddhachendra =~ as Addl. accy/HUalth & |
" Jingh VDirector/TO v . Relief. : 4 .
Z, No joining time is allowed in publlc 1nterebt \

3. Officcrs at 51, Nos, 1,7,8,10,13,14,15, 16+ will * o
move First by handing over charges to next seniormost,

agfficuers; ' . -

By orderS & in the name of

3\\} 1Lér'or Vzﬁép | - .  }£
TR

Kh. TuleshuaTt , |
Undwr ouvtret ury\DP), bovt of Manipur,

Copy tn o= ‘ S T Ll e

.. The Secy. to Governor, Raj Bhavan, Lmphal., .. 4

2. The Secy. to Chief Mlnlbter, Manipur,’ :

3. A1l P.S5 to Dy.Chief Mlnloter/M1n15tero/

States Ministers/Dy.Chairman State Plannlﬂg

Board, Manipur.

4, The P,S to Chief Secretary/ndul.Chlef anV-_—
Govt. of Manipur. D :

' 5, The Secretary to-Ge9C.
of Pbra nAel & jraining, Neu Delhi,

6. The Eotabjxohmcnt 0fficer, Govt of India. Ly

Departm:nt of Personnel & Tre {ning,N/D&lhi " F e N
7. The Chief Secy. Govt. of Trlpura Agartala. .o, | i
All CammloSlonar&/aecretarle &ovt“‘of Nanlpur.

of 1ndla, Department :

8. X
.9, The 'Accountant Lenural\aat), Nanlpur Lamphelﬁat i

- Imphal, NELS 3 ,wE'-V..”
10, All Heads of Dapartmmnfs manlpur. : u‘f”' o Y
11, ALl Deputy Commissioners, Nanipup;*f- S L
12. 'All Officers conéerned. R
13. The Secy.Manipur Publio service Commlelon, 3
'~ Imphal.

1%. %11 Treasury/3ub-Treasury DFficerS,=MapipurLU._
15. The Dy,Secretary(GAD) Govt. of FManipur. T
16. The Under %ecrpfarleq&ACR/L{D/AR) Govt of -

- , Manipur.
17, Personal files/Guard flle.

g R ! DU T - s
- S / , . S AT e
xﬁ:gQ?‘ e . . _
‘. . i) KA . . i . [1 g - 8".1; 'ﬁ_lfi,‘«’,.’.ﬂ, :~'i,§ ﬂ”ﬁ?ﬁ“ﬂﬁj» ‘: il ’q iy I s 7'4
| | . e b
9.10:27 - » ’




L .\ | GOVE Rmv;NT OF MANIPUR
~ DLPAR'IMLNT OF PERSONNEL & ADMINISTRATI VE REFQ ms
, (PERSONNEL DIVISION)

ORDERS BY THE GOVERNOR 3 MANIPUR
Imphal, the 21st June, 1997.

No.1/2/77(IAS)/IP: The Governor of Manipur is pleased to pres-
cribe the length of service of I .A,S. officers to designate

them as Speclal oecretary/Additional Secretary/qunt Secre tary
as detalled below depending on the seniority of the officer -

1, Officers in the Senior Scale -='ag Joint Secretary.
but below JAG Scale. '

2. Officers in the JAG Scale. —- as Additional Secretary

3, 0fficers on the 11th year -- ag Specisl Secretary.
of service but below the -
rank of Secretary.

2. This issues In supersession of this Goverment letter of
even number dated 31-3-1986.

By orders & 1n the name of the
‘Governor,

sa/a

( Kh. Raghumani Singh )
Under Secretary(DP) Government of Manipur. :

e Copy to 3= .- - -
(1) The Secretary to the Governor of Manipur, Raj-Bhavan,
; Imphal.

2) The Secretary to Chief Minister, Manipur, Imphal.
3) The Accountant General, Manipur, Imphal.
4) The P.S. %o Hon'ble Minister/Minister of State, Manipur.
5) The P,S. to Chief Secretary/Addl. Chief Secretany,
Government of Manipur.
(6) All Principal Secretary/Cbmm}bsioners/secretaries,
Government of Manipur.
§'7g A1l Heads of Departments/Deputy Commissioners, Menipur. ‘
8) A1l Treasury/Sub—Treasury 0fficers, Manipur.,
(9) Guard File,

[rue Cop!i

S‘Mrw@-/

Advecate.

e ,'}w/

Qain Comnisowanet

Manipur
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" DEPARTMENT O pr RN, 8 »
( PERDINNEL DIVISION )

LT

3

 ANNEXURE =4/

0 TTAND U I

CIMINT STRY 1Y RO 5 \

-~

SURDER
1

lmphf." »

, No.3/2/98—-f’iC$/DP(Pt)sTho Covemor of Mahipur is
and posting/alloeation of o ks in o

0y

28 detailed beloy with immediate. ef
interests.- T IR

- R of Officors | |

(20

$ri D, 8, Poonia,l1s, C6mmi ssionop

(Health/Eloction ) & Cm yManipur,

2) &ril, Gangte; I ;c.ﬁ'é, Commi é‘é;dw or .

- (Hills/CRDA/Fu), ot A

: N S

3) Sri SiKunjapihari Singh, 125, _

Dircctor Gonoral (SaT)
Commi esioner(TD).

el

v

4) Mdibdis Sobtar,Ins,: hacketary
(Seri/Goporation) ~ ).

‘ F

gpect of. the

& Ex~0fficio~ - Commirssioner(Home),

19.8Y THE LOVERNORsMaNIPUR
the 28th April,

199,
PJ.eésed to order the trénsfer

following IAS/MCS Officorg |
furthér orders in public

&

andl Uhbil

M

\ b
sV
W

Naw. plago of ‘P_'Jﬁt;i..”g/ﬁ,l toration of workg,
SR VI € N

~As Commissioner(Hoal th/El ection), Cm R
o0 .'~":J;;Igulrs and Projoct Di roctor (UOK),

ofin1 ssionor (H111s/T0/CR0N ) e,

MR me b e e ee - R

(, ’1 . ) .
~#%s Diroctor Gonoral (SAT) & Ex-0fficio

.

~Rs Sdc:otsialj.y(Sori/lnf‘ormstion & PR),

5)"‘7’9\ﬁ"H;Dc\}”Q'nd<h;i~‘31amia, 125,  —ng Secretary (AD & PR/Eco, & Statistics),

Secrotary (RD& PR)/Fi sifery/Labour),

T ipwm '.',v v :"" v
6§ h!.L.Hang'sﬁing,
(HI\ Ed”o) %
7)Y Siri Rafuivah,les, Secretary (Vetl,
& RH/IPR) & $1. Secrotar

-8) Il P, farat Singh,IAs, s_;éciql_;,

188, Suératary
Difcctor‘ of Edn(U),

S}Crétalfy (Homg)& Secrotary (Roflc"f’)

Shri S Quchachndts Singh , Ias,

Director ('R tional Gam Gs)

N0) 9ri 8Jero1, 1 3 Director/ ponial
- Jecretary (Vig)* &. Secretary (Eco.§
Statistieg), .

11) Sri Moses Malai, Ins,
Seototary (W ks/ YA S),

12) Mrs,Limneikin Singson, MCS,
Redd s Ronistrar of Cooporative
Sor:iotics.v

9)

J0int-

13) Shri M,Joy Singh,MCS, 0irecto r
(3.up)& B0 fficio Dy. Socrotary
(Com & Ind/npe, 4 Culturo/fco, &
Statisticg). -

R e e e e, — e e e el

y (Cakinct ),

=g

WY Mt e eme e v g o

.
B e
—fs Secretary (Hr. £dn. /thoperation Y

~Ms Socre¥ary (Voty.& aH/Figh ery ),

Socrétary (DP & 1R) & $hodiql
/v . Scretary (Cahinet),

s Diro_ctor(NG).?& Secrotary (Relicf/
LnbOUI‘)’. v i

. ) - -~ . "l’—'-' Y I )
~fs DirectoT/ Poecial Sperotary (Wad-
lance)& Srszcrei‘:aryFw’).

Joint Secrotgry (YA 5) & fx~Officio

Birector of ' Equcation (U},

~As Dircctor(S.UB) & Fe0rricio
Deputy Scerctary (Commerce and
Ind/Arte & Ul tUre/Ccond s vepnely
Statistics), -

~As Addl, Registrar of ooperative

Dceictivs. '

—-N g

e T T e

By orders & in the namo of Lovornor '

wﬂg’lﬂ@/}ﬂ iz C
| N
) J

( TaOhananjoy Sake
)0y 9

Under &;nratary(m?'}, ovti.or fanipur,

o )
" @ath Commissioner
Mauipur

th;;ng O,

True Copy

p,T@D, 2/-« gw&v‘/l

" Advocate.

Q)



Copy to s—~
1) Tha Somotwry 't Governor, . R~j fiavan, Imphal o
2) Tho S‘Jcroﬁary to Chiof l‘,]ma.,tor, Manipur '
3) Tho ds to Dopu‘ﬁy Chiof Ministor, Manipuzs . .
4) »Rll ‘®& to Ministorsﬁhnlstors of S’hato/Dy. fhaixman, Stats

Planning Poare; M anipur,
Tho PS to Dhluf‘ Socrotgry, chornmmt of Manipur.

'Rll e to ﬁdd}tlanal Chiof &Crctary/Pﬁnmipal &Grﬁtarigw

&;amm.ws.%nars/&zcrotarios, Government of Manirur. ’

Rstoklishiont Officor, Covormmont of Ind a bpartmmt %r

3 Pormnm,l & Training, Noy Bolhi,

.
5,
14)
'I:'h)
123
1)
1)

Tho Mcountant Gonoral (A&E) Maniwr.

P\ll Offlcom dancorned.

&ll anuty Gommlsswnors, quipur..

ﬁll Heads of‘ﬂ:,-artmant Mghlpur. __

The Under Socretary(DAD/AR/ACR),Govornmont of Manisur,

‘Tha TPmUry Officar, Ilnphal

Tho Acrount &ction, ! Man.lpur Sncrotgnat, Imthl.

I

paw

uq.toonbbhl..l‘. \
o | g advecat®

M anl
T\
Oath Commissioner

- Manipwr

o @@?@
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 ANNEXURE - A7 #essstcse—dt—

: DVERNMENT OF manIpyuR
DEPARMENT O F PERDIN B & ADMINT SIRATIVE FEfomig
- ' ( PERDNNEL pIyT SIoN )

———

- e

Imphal, tho 18th Mgy, so00.

No.Z,/M/U?_-IRS/Cﬂ : The Gove
following 2(tun)

O RDERS BY THE DVERIOR M AN TPUR
M "—_\.‘_- oy

mor of Manipur ig

;:«,s Officors of 1987 seniori

Lty
Scalo of Rs. 15, 10C--400-18,; 300/~ with offoct from

pleased to appoint the

to the 1as wlection Grade
20-1-2000 3~
(1) sri L, m, Haokip,

Ias(m1-87)
(2) ari s, Jerol,

Ias(mT-87)

. 24 The oxisting allocation of wotks in respoct af theo above 2(tuwn)

I?SOfficorg shall rompin thy Sano until porthyp ord;Jre in public:'intomat.

& orders & in the fame of Governor,

’uﬂc_é)/x{,g /azc/&f@%é\

L The Dhenlarffoy

Undcr Secrctary (ue), Covts of Manipur,

Copy to -

1) Tho Leretary to Govomor,f_’l;ud;,:ur,
2) Tho Socrotary to thior Ministoc, .
3) Tho PPS to Woputy higf Minicho; stors of &atO,Nanipur. '
4) To p,s, to thiof Soerctary, Svts of Manipur, —_

5) all P23 to Principal Seerttarios, Lovi.of Manipurp,

6) all Commissj.onars/Sacro.t;.rio.-.-.,rzc;'ut. Of Menipur,

7) Tho Risicont Commis*.siont:r,f‘h‘_nf.pur theve ) Noy Dolhi,
B) The Account ant Imnhal ,

uNoral , Manij.ur,

9) Tho Chiof WCrotary to thy Yovul, oF Tripura, agart
to convoy Jcp- Tripura con ey e 30 to the aboveman
at tho Barliogt, -

10) /L1 Boputy Commi ss.ionors/ﬂc,lr,ll.(;',/.C’on:misf?innors,l"lanipur.

11) all Hoads of Dopnrtmc;nts:/u Fficos,Mani .,

12) Officors concorod, :

13) The Undor Socwtnry(cno)/(.’icm &/ (kR)y Covt, of M
14) Tho Troasury/s.:b-Trcanry

15) Tho Accounts Soction
16) Porsonal filos/0rdup

fRj thavan, Inphal,
f"lanipu Lo
/Minista rs/Ming

ala with 5 roquost
tionegd appointment

Oifi cCrylanipuy,
of Maninur
Bok/ Warg

ani plu r, t‘“e QOPV

A‘vﬁ"e'_
~(0)- ~

cethang oo,

i
Ky

L
J;

M
1
.

i
:

=

e

ﬂ‘l["b‘

Manipur

!

Oath Commisstoner

gt

4
y
vty - '
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i | ~ ANNEXURE-AZ%
;ﬁ ‘ 71 QOVERNMENT OF MANIFUR - i O
oo DEPARTMERT OF PERSONNEL & ADMINISTRATIVE REFORMS o

r%jf~’ (' PERSONKEL DIVISTON )

=¥
a‘%

e

ORDERS BY THE GOV~ ERNOR:MANIPUR
Imphal,the 2nd ,July,200).

ar i

s -
PN T
o e v

No.3/14/82~1AS/0p : The Governor of Manipur is pleased

] Lo appoint the following 2(two) IAS officers of 1988 G
\“p,?' cenizrity to the IAS Selection Grade scale of g.15,100/~

I 400-18,300/~ p.m. with effect from O1-01-2001,

1. Shri Letkhogin Haokip, IAS(MT-88)
2. Smt. C. Kipgen, IAS(MT-88)

2. The existing allocation of werks in respect of
the 2(twe) IAS officers shall remain the same until further
orders, in the public interest. . ’

By orders « in the e of the
pvernbr, /
Y

/ ( .
1z // g 1 ;

( P. Bharat Singh”) /'2 Ao0]

Commissioner(P),Govt. of Manipur,

- e

Copy to -

3.
-

The Sccrctary to Governor, Manipur,

Raj Bhavan, Imphal, T
The PPSs tn Adviser(K)/Advisnr(R),Maﬁipur.

The P.S, to Chief Secy.,Govt, of Manipur.

The Ghief Secy. to the Govt. of Tripura,

Agartala with & request to convey JCA-Tripurs
concufrence to the above mentinned dppointment

at the earliest.

S. The Eastablishment Off icer, Govt, of India,

Department of Personnel 3 Training,New Delhi.

DN

6. The Addl. Chief Secretaries,Govt. of tanipw,
'g. The Principal Secretaries, Govt. of Manipur.

The Rooident Cemmnissioner, Govt. of Manipur,

Manipur Bhawan, New Delhi, ,
9. The Commissioners/Secretéries,Govt.of ianipyr.
2. The Acciauntant General, Manipur. )
1. ALl Deputy Commiss inness, Manipvre. . . . .
2. All Head of DepartmentS/OffiQeS;uMEnipvf;a, e
3. The Urider Secreﬁﬂry(GAD),Govt§7oﬁ'Mﬁﬁibbr. o
e The Treasury orf loar/Sub=Troasnry’ OFf Leers A
concerned. S : A '
15. Officers concerned, R AT
16. CGuard File. ’

fru®
[Wv?q,dbl :
V!

Oath Commussioner

Manipwr




'.7. Shri L.Ibomcha w1nqh IAQ(MT—Ru)lq Secy/Hr,&Tech.Edn. & Commr/

o LE ' P (A o 4‘62_,2,%4.-4-&———-’9. "77“

GOVENMENT COF MaN1Miy
DEDPARTMENT OF PE«SONNEL & ADMINIST i lIVE oEFQuMS
( REASONNEL, DIVISION )

ORDERS BY THE GOVEANOR : MANIPUR
Imphal, the 4th July,200L,

No.7/5/99-1AS/DP(DPTN): The Governor ~f Manipnr is plaased

to order the transfer & posting/allocation of works of the
follewing IAS OffiCers'AS'indicated‘against their names with
Immediete offact and until fuyrkher orders in public intoresti-

1. Shei V,Ramnath,1AS(MT-74) as . Addl CS/IFCL/SERI/Horti.d
Addl.CS./IFCD/SaridnPC, S.C/agri.

2., Shri Saichhuyana,IaS(MT-75) as  nAddl.Cs/Jdarks/For.3Envi/
«#ddl,.CS, /Works ,For &Envi./ PHED
PHED and M«WHUD.,

3, Shri L.Gangte, lnS(MT-S?) ‘ as DG(SAT )dEx=nff icin Commr,
Commr/Yn /\grl‘cCADﬁ 1.3b, 8Empl/Comnis .

4, Shri Ch.Birendra Singh,I«S(MT~84) as Div.Commissioner-I &
Divisional Commissioner-I, EZ-0f f icio Commr/MaHUD,

5. Shri Henery K,Honny,IaS(MY-84) as Cdmmr./nb Au/Health 8F A,
' Commr.(nD%Pu)/Hurfl  SC, , e e

6. A.d.Khan,IaS(MT-85) as  Commr./Fdu(3)/Sc.&Tech,
Conmrr, (b}

Secy/MI 8Commr o LE s DE and Directsr Edu(U)
- in addition,
8. Shri S.Jerol,IAS(MT-87) as Sec /YAS&Ex~o(f1c:o Spl.
Secy/Vety.& A.H,Dir/Vig. Secx/V1g and Dir/Vi i
. DirectorfAS in addl?lon. S
Shri L.Haokip,IAS(MI-88) as  Secy/CADN/Vay,&A.H. |
Director/YsS. ' - .
lis . C.Kipgen, IAS (MI-88) as  Seoy.MI/Tourisw awd e T
szecLop/Tourxsm. Director/Tonrism iu wdn1+1.n -
LL. Shri J.C.hmtha&g&..T}\.‘?(MT-—@STP as  Comnr./Tax2s and Cowne./ - e
R!.C.S. Excisz in addition.
12. Shni. Imocha ngl IAS (MT-90 )as DG/ IW ‘ _
13. ghJ.l!' I{%%lphel,{ngi T-91) as  Directar/Com, & Ind and @@@9
Director/Com & Ind. 4GS in addition, Iﬁ@@ .
?y orders & in the nam. of thé g
mvernar, . 72 ) . caté.
o ’ (// o / ) AAVO
' . .o(e g /»7'}3:-*" ' i
Copy to:i- : (0. Ibobi Sing )
. Under Saecrotary (DY), Gavt.of Manipnur.
The Sacretary to the Govarnsr, Manlv)nr uaj Bhavan,Imphal.

The Chief Szcrctary, Government of Mouipur.
Ll wddl, Chiaf Sccrotaries/Pr. ba(rLtAr1es/Commissioners/.
Secretaries,ove rnment of Manipur, '

£, The nCC)untont Gencral ,Manipur,

6. all Deputy Commissinners yManipur.

7+ +11l Heads of Departmoents, Manipur.

1,
1,
2. The PPS to tho advisor(K)/(4) to the Gwaornar, Manmur.
3.
4,

\
8. «ll Off icers concarnad, e 9h /
9. The Under Ssecretary/GiD,Govt, of Manipur, ¢‘M>¢ﬂ7
10, The Treasury Off:rerd/uub Treasnry Officers cone: Arnn\d . ' .
11, The Guard File, Qath Commissiones

T Manipur j



ANNEXURE-A [io

No.23/6/98-ACR/DP:

GOVERNMENT OF MANIPUR
DEPARTMENT OF PRSONNEL & ADMINISTRATIVE REFORMS N :

(PERSONNEL DIVISION)

Imphal, the 15" April, 1999,

I The Addl.Chief Secretary, Govt.of Manipur.
2. The Principal Secretaries, Govt.of Manipur. L
3. The Commissioners/Secretaries, Govt.of Manipur. :

Subject:- Writing of ACRs of Officers by the Mifisters.

. While inviting ‘your kind reference to Office Memorandum No. 9/3/93-ACR(Pt)

i dated the 23" December, 1998 issued by the Secretariat Confidential Branch (copy

- enclosed) and instructions issued in this regard from time to time,- I ani directed-to state

that it has been observed that the guide lines of writing and maintaining ACRs are not

being followed by many Departments ~thereby resulting in delay and improper T
assessment of the performance of the Officers. '

. To reiterate, one of the important aspects of writing ACRs is to maintain the
*" time schedule for completing assessment at various levels. It is therefore incumbent

. upon all concerned to adhere to the guidelines/instructions issued in this regard as some
...~ of the action points are reiterated below -

vy R e -

; (i) The ACRs are requifcd to be initiated by the Reporting Officers concerned
gzl and submitted to the Reviewing Officers concerned by 30 April.

(ii) The Réviewiné/Accepting Authorities shall ensure that the writing of ACRs
o is completed within 3 months after the financial year comes to an end i.e. by
30 June. o

(iii) The Addl.Chief Secretary/Principal Secretaries/Commissioners/Secretaries
shall ensure that timely review is conducted and special drive launched, if
necessary, to complete the ACRs in time. '

(iv) In the case of the senior officers such as Addl. Chief Secretary, Principal
Secretarics, Commiissioners, Secretaries and HODs, .the ACRs shall be
wrilten in accordance with the procedure prescribed by the Office

Memorandum No. 9/3/93-ACR(Pt) dated 23" December, 1998 issued under
the signature of the Chief Secretary. -

r'“‘ ’COPU N

" Advecete. (B

A\

)

124 !
Oath Commissioner

Manipur
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ppteii,



U
2
1

In order for the Secretariat Confidential Branch to take stock of the situation, it
has been decided to obtain status report from the Administrative Departments and HODs.
You are, therefore, Tequested to look intd the matter and also to submit progress. and

Copy to:-

The Chief Secretary, Manipur.

1
2. The DGP, Manipur.

3. Al HODs,Govt.of Manipur.
4. All Deputy Commissioners.

cav e 1 et v

compliance report on or before 30™ April, 1999 without fail.

Yours fpithfully,

— L /! an
e ‘/)(\AAD\ZMW‘ ‘

o,
51477

( P. Sharat Chandra)

Commissioner(DP&AR), Govt.of M'anipur.

A g

for kind appropriate action.

/]
ath Commissiones

Mavipur

e
20!

[rue Cory

. Advgca‘e
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ANNEXURE 'PV/IOA_

No.'9/3/93-ACR(P1) |
_ GOVERNMENT OF MANIPUR | o
SECRETARIAT = CHIEF SECRETAR'S CONFIDENTIAL BRANCT]

o,
R

OFFICE MEMORANDUM
‘ Tmphal. the 23" December. 1998,

Subject - Writing of ACRs of officers by the Ministers,

Concerns/doubts have been expressed regarding Reporting/Reviewing/Accepting authorities
of' Annual Confidential Reports( ACRs) in respect of diflerent senior oflicers. Existing instructions
in this regard are therefore reiterated as detailed below :- ‘

Jesignation of’ Reporting Oflicer Reviewing Officer Accepting Oflicer
Dflicer reported upon
F. Chief Secretary Chief Minister Chief Minister Chief Minister
2. Principal Secretary/ Chicef Secretary Minister Concerned  Chief Minister
Commissioner/ ' o h
) Secretary
3. Special Secretary/ Principal Secretary/ Chief Secretary Chiefl Sceretary/
Additional Secretary/ Commissioner/ ' Minister concerned
Joint Secretary/ Secretary concerned ) (in case oflicers
Deputy Secretary L ‘ -~ submit files direct
' Lo Mimsters)
4> Head of Department Principal Secretary/ Chiel’ Secretary -~ Minister concerned

Commissioner/
Secretary/Ex-Oflicio
Seeretary -

5. (/Depuly Commissioner Commissioner/ Chief Secretary Chiel Mimister j
'\ o Secretary(RD)
All'the Principal Secretaies/Commissioners/Secretaries will strictly comply with the instructions
already issued in' this regard.

. .~ (,
\ (\\k o v\'\,\ /‘\(3

(H. Jel Shyam)
Chief Secretary, Govt. of Manipur. <

Coptyto: 1. The Secretary to Chic Minister, Manipur.

2. The PPS 1o Deputy Chiel Minister, Manipur,

3. AIIPSs to Ministers/Ministers of State, Manipur. - :

4. ThePS toall Principal Secretaries/Commissioners/Secretarics, Govt of Manipur.

5. The Under Secretarv(ACR), Govt‘.'()("'l\/‘lani[.)ur. / ' ‘ NI
i S\acwracrpins - ' “Ah o s

1210
Oaih Comnussioaer

Mo
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ANNEXURL- A1

GOVERNMENT OF NIANIPUR | /!,‘7/
SECRETARIAT: GENERAL ADMINISERATION DEPARTMENT

NOTIFICATION
Imphal, the 24 April, 2000 .

No.4/3/70-SA(P1): In supersession of all previous notification in this regard, the Governor of

Manipur is pleased to order that the order of Warrant of Precedence appended to this

notification shall be observed at all State functions in the State of Manipur, '

4, Govc‘morofManlipur. o

7. Chief Minister of Manipur.

10. Deputy Chicf Minister of Manipur.

14. Speaker of the Manipur Legislative: Assembly/Chicf Justice of Gauhati High Court.

15. Cabinet Ministers/Chairman, Hill Arcas Committee/Deputy Chairman, State Planning .

Advisory Board/Adviser to the Governor/Ex-Chief Ministers/Leader of Opposition

. of the Manipur Legislative Asscmbly/Government  Chief Whip of Manipur

'  Legislative Assembly/Advocate General, Manipur. -

I7. Puisne Judges of High Court(Gauhati).

18. Deputy Speaker, Manipur Legislative Assembly/Ministers of State of Manipur.

19. Deputy Ministers/Parliamentary Secretary of the State Government. '

21 Mcmbers of Parliament.

22, Members of Manipur State Legislative Assemblye

23. Adhyaksha of Zilla Parishad,

24, Up-Adhyaksha of Zilla Parishad.

25, Chicf Sccretary/Chairman, MPSC, ‘ o -

20. DGP/GOC, Eastcrh;Command/AcklI.Chicf Secretary/Principal Secretaries/Vigilance

) Commissioner/Officers of the rank of L.t.General and equivalent rank. '

27. Divisional Commissioner in thejr ivisions/Accountant General, Manipur. :

28.  Commissioners * of the State Government/Principal ~ Chief Conservator . of
Forests/Special Secretary to the Governor/Officers of the rank-of Inspector General of
Police/Major General of equivalent in other services/Meinbers of Manipur Public
Service Commission. ‘ '

/ Sceretaries to the Govt. of  Manipur/Chicf Conservator of
Forcsls/Sc‘Cfé"t‘;"iry(MPSC)/Sccrclary S Chief ‘Minister/Secretary(LA)/ Vice
Chancellor, Manipur University. '

.20, DIGs of Police in his range.

i Deputy Commissioners in thier respective Districts.

32, Conservator ™ of Foresls/Brigadiér-commzmd/Dcputy Commissioners outside their
Districts but under Zilla Parishad. . o

33, Chairpersons of Municipalities(in their respective District)/Chairman, Hill District
Councils(in their respective Districts)/Zilla Parishad Members. T

34..” Special Secretary/Addl.Secretary/Joint Seeretary to the State Govt/DIG of Police/
Brigadiers “and cquivalent ranks/Chief ~l'im_;inccrs/l)ircctor,‘Medicnl and  Health
Services/Director, Commerce & Industrics/Dircctor, ‘Iribal Development/Director,
Publicity & Tourism, Registrar, Co-operative Society/Commissioners of Excise &
Taxation/Dircctor of Scttlement & Land Records/Govt. Advocate. - -

35. Other Heads of Department not mentioned above, District & Session Judges/Addl. -
Chicf Engincer, Deputy Sceretarics 1o the Govt./Superintendirig Enginecr/Senior
Superintendent of Police/Colonels/Superintendent of Police in_their District/Lt,
Colonels in command. ' Zﬂ) '

/{/KW/ T
BT Ul ‘
./ ) . i
True qcpv
g» A‘v.‘.‘“’

Wb g

12510 o T
Oath Commissioner

Mesigur




Lo (0 .

U 0. Additional  District aud  Session. Jlldg.c//\ddl.’,‘-T'Jist‘rict Magistrate/Addl, Deputy
' Commissioners/Chicf Judicial Magistrate/District Counil Members/Officers of (he
rnk ol Superintendent of I’OIiCc/l,l.(,'ul<)ncvls/C‘omn‘langJanvt' of  Armed '
Battalions/Add!. Superintendent of Police/Lt. Coloncls/Commandant of Armed -
Bnllulions//\ddl.Supcrjnlcndcnt of  Police/Chief Executive Officer,  District
Council/Distriet Planning Officer/Deputy Conservaior of Forest, -
“Sub-Divisional Officer(Civil)/Under Secrctaries  to the  State '_G.ovt./Judicial
M:1gislr:_nc/f\4njors and cquivalent rank/Deputy Cominandants of’_an./Deputy
Accountant General/Assistant Commissioners to the Govt. of Manipur, :
38 Heads of Offices hot‘mentioned above/Exccutive Engineers/Sub-Divisional Police
Officers/Medical Superintendents. : -
39. Deprity Superintendents  of Police/Captain/Assistant Comnmnd_ant‘s} of Armed
an.//\ssislmit‘Iinginccrs/Medical Officers/Class-1 Officer of sliier Departments not
covered above, ' L
40. Councillors of Municipuliliés/C}mirpcrsons of Nagar Pa‘ndfayals Pradhans/Up-
Pradhan/Membhey ol Gram Panchayat. ”

37.

~J

Copy 10:-

: I The Sceretary to the Gowt, of India, Ministry of [fome Affairs, New Delhi,
) The Sceretary, Lok Sabha/Rz\jyzl Sabha, New Delhi. o
s 3 The Chief Scerctaries of all State Governments.
The Secretary (0 the Governior o' Manipur, Imphal.
The Secretary 1o the Chief Minister, Manipur, : .
The PPSs/PSs/APSs ta all Ministers/Ministers ol Staie, Manipu.
All'Secretariat Officers, Gowt. of Manipur. ' R
All l-Ic:-lds.ofDcpartment/OITlces, Manipur. A . ,
The Director, Stationery & Prioting, Manipur for information in the Ex-tra-ordinary

Gazette and 10 copies of the same may be sent to the Secretariat GAD.
Guard file, '

ok

“ Advocate.

[Py

Oath Commissiongs. |

Manipwr



No.21/23/80-DP i
issvued in this regard;

2,
if

absence
public interesti=-

Shri V, Ramnath,TAS (MT~74)

4 1
. ANNEXUH&: <A/l

GOVERNMENT OF - MANIPUR | 5?(
DEPAATMENT OF PERSONNEL & ADMINISTRATIVE REFOAMS
( PERSONNEL DIVIoION )

T —

ORDERS BY ‘THE GQVERNOR : MANIPUR
Imphal, the 5th July;200L,

In pupersessinon of all previous orders
the Gavarnor of Manipur is pleascd

to order the follOW1ng 1ink arrangement of looking af ter
the works of the Of ficers as detalled below during their

with immediate effect and until further order in

nasE_oF oFFICEAs Lint. SECAETARIES

§mt.C R.Chhibar, IAS (MT=78) Vice-ver
ghri V.Chhiber,I~3$MT-78) "

Shri Saichhuana,IlaS(MI<75)

Shri D.S.Poonia, IAS(MT-78) Shri P,B,O.Warjri,IAS(MT-78) 2
“Shri L.Gangte,IAS(MT~82) Shri Henry K.Heny,IAaS(MT-84) "
Shri A;R.Khan,IAs(MT-es) Shri L.Ibomcha Singh,IAS(MT-£5) "
Shri P.Bharat Singh,IaS(MT<85) Shri S,Budhachandra Singh,IAS(MT-85)
Shri Shambhu Singh, IAS(MT—86) Shri $,Jerdl,IAS(MT-87) "

Shri L.Haokip, IAS(MT-88) SmtiCiKipgen, IAS (MT-88) "

All important files will be put up to the Chief Secrefary A
the Off icer conoerned and the link officer» arc absent due to

Leave/Tour/Training etc.

By order & in the name of

Governor, :
( Nalbobl Singh )
Under Sacretary!DP), Govt, of Manipur,

Copy toi-
L. The Secretary to the Governor Manipur,
2. The PPS to the Adv1sor(K)/(R) to tﬁe Governor,Manipur.:
3. The Chief Secretary,Govt. of Manipur.
4, The Addl, Chief SecretarysGovt. of Manipurs
5. The Pr.Secretarles/Gommlss1oners/Secretarles, —
Govt. of Manipury
6. Ll Heads of Department,Manipur.
7. All Secretariat Officers. [ﬂl@ C@py

v ;) ‘
. ’27;0‘109 /
Oath Commissiones

Meanipur
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e _ K0 ywmaammn/w o
a . EOVERE BT OF MANIPUR NNEXU“E”Q?/ |
SN . (KPARTAENT OF PE RONNE. & ACAINI STRATIVE amms ,

( PERONNG. CIVISION )

3mphal, tho 31st July, B39

1) Tho Estatiidwment 0fficer end

Adds tonal Sosretarty, Gvé. of Indld,

T | Oapartnant of Porennd & Training,

‘ fiind sty of Permonnad futiic Gelovenoos & Penalons,
i’#orﬁ! Blodk, Now Dokhi « 110001,

!

v, ) The Scsetary o tho Bection Gondsslon of Indie,
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ANNEXURE - A /14 )

1
B o Government of Manipur
‘ Dircctorate of Family Welfare
13T, Road. Tmphal - 795 001
Mimnipur
5 B g 10385) - 220973(0)
idae = e . ' , #0385) - 223552 (R
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| NEXURE- AT
ANNEX | A Altcueyris v,

, GOVERNMENT OF MANIPUR -
BEPARTMENT OF PERSONNEL & ADMINISTRATIVE REFORMS
(PERSONNEL DIVISION)

-

ORDERS BY THE GOVERNOR : MANIPUR
Imphal, the 10" October, 2001,

No. F8/60/2001-YAS/DP(11) : The Governor of Manipur is pleased to order the
transfer and posting of Shri S. Jerol, IAS(MT-87); Secretary(YAS) & ex-officio
Special Seeretary, Vigilance, Government of Manipur, Dircctor/Vigilance and ..
Dircctor/Y AS, Manipur as Deputy Commissioner,.Ukhrul vice Shri K K. Chhetry,
IAS, placed under suspension vide Government Order No.18/60/2001-1AS/DP(])

dated 10" October, 2001. | -
2. Shri S. Jgrol shall move hﬁmediately after handing over charge to the link

Secretary, Shri Shambhu  Singh, IAS, Secretary/Edn(S)/Revenue/Relief,
Government of Manipur, ' T -

By orders & in the name of
the Governor,

Aes mﬁd/o/
v (N. Angou Singh’) :
_Joint Secretary to the Government of Manipur,

1 The Secretary to the Governor of Manipur, Raj Bhavan, Imphal,
2. The PPS to the Adviser(K Y/Adviser(R ) to the Governor, Manipur.
3. The Chief Secretary, Govérnment of Manipur. ’
4 All Addl. Chief Secretaries/Pr. Secretaries/Comm:issioners/Secretaries,
Government of Manipur. L

5. The Accountant General, Manipur.
6. The Director/Vigilance, Manipur.

7 The Director/YAS, Manipur. . '

8. The Cfficsrs concerned. b s. 9"‘“6'(- > MS
9. The Addi-Deputy Commissioner/Ukhrul, Manipur.
©10.  The Treasury Officers/Sub-Treasury Officers concerned.

11, Order Book/Guard File. '
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